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EleetiOll PetltlOlls 

3016. Shri Arjun Slnrh Bhadauria: 
Will the Minister of Law be pleased 
to refer to the reply given to Uns1ar-
red Question No. 1473 on the lOth 
March, 1981 and state: 

(a) whether some of the disquali-
fied Members of U. p. Legislative 
Assembly mentioned in the reply hay!' 
again applied for removal of disquali-
fication; 

(b) the number of those in whose 
case.; the disqualification was remov-
ed for 4 years; 

(C) whether one of the persons has 
again asked for removal of ~ l  

fication for a month or more; 

(d) whether Election Commission 
has acceded to this request; and 

(e) if so, on what grounds'! 

The Deputy MiDister of Law (Shri 
Hajaroavis): (a) to (c). Two out of 
the five disqualified persons had ori-
g;nally applied for removal of dis-
qualification. In one case the Election 
Commission had removed the disquali· 
fication and in the other it had reduc_ 
ed the period from six years to two 
years. The penon whose period of 
diaquali1lcation was reduced to two 
yeara qain applied tor further redlol-
cine the period of. diaqualiJleatlon by 
a period of two montM. 

(d) No, Sir. 

(e) Does not arlIe. 

• 17 .... Aajlw .... : Will tha 
MUaisWr of Steel, ......... he. be 
plKsed to atate: 

•• ) what were tbe Steel aDd Iron 
nquirement. placed _ the Aadhn 
Pradesh Government with the CeD-
tral Gove.rnment durlq the Secoad 
FIve Year Plan period; 

(b) haw murh .... 1UdI .... ; aDd 

((,') how mudl he!! been actually 
supplied? 

The MInJster of Steel, MInes aDd 
Fuel (Sardar Swann SInIl'Il): (a) to 
(c). 

D.:mand All,,' men' I n"spalcht's/ 
requin'- Sanc! jUPl'd Supplies 
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Statistics relatin, to despatches of pi, 
iron to States prior to 19&9-80 were 
not maintained. Distribution con-
trol over pi, iron was lifted from 
1-7-1959. 

RemAr'b-The system of quota 
certificates for steel except for sheels 
and wire was abolished durin, JteO-
81. AU indenu were planned In full 
except for tbese two cate,urles. Thl' 
figures shown under .llotment for 
IIN1O-8.. therefore, ....,r--.t ... 
quantity allotted under quota c:erti-
ftcates and the total demand placf'd 
on the Iron and 9tH1 Controller for 
other catqories . 

Delpatdlel iadude dupatc:baa 
apm.t Central quotas and d...,.acbel 
to Controlled Stocldsta in the .. 
.nd repr.entl dapatcbel .,,'nlt 
CUl'l"eDt aDd outatancUq ...... 




